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Let us take it seriously. 1 want that you
should be serious about it. Don’t take it
flippantlvy

... SPECIAL MENTIONS ~ - ..

Reported violation of prescribed ceillng on
Expenditure by the Governor of Andhra
Pradesh =~ - i

- SHRT PARVATHANEN} UPENDRA
(Andhra Pradesh): Mt .Chairman, Sir,
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I thank you for permitting me to raise an
important matter which concerns this
House also as the Council of the States;

that is the activities of some of the Gov-
ernors of the States.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M. M. JACOB): Mr.
Chairman, Sir, I have 3 point of order.
(Interruptions)

SHRI RAOOF VALIULLAH (Gujarat):
Mr. Chairman, Sir, I am on a point of
order, (Interruptions).

SHRI A. G. KULKARN] (Maharash-
tra): Sir, permission to mention the con-
duct of Governors is totally illegal.

SHRI M. M. JACOB: Sir, T would like
to draw your attention to rule No. 238
under Rules of Procedure and Conduct of
Business in the Council of States, It
says: “A Member while speaking shall
not . . reflect upon the conduct of persons
in high authority unless the discussion is
based on a substantive motion drawn in
proper terms.” Therefore, there is no pro-
per motion,

MR. CHAIRMAN: I know that. Now,
you hear me. What I have permitted him
is the question of expenditure permitted
under the budget has been exceeded in one
State, T cannot permit him to cast asper-
sions against the Governors or general con-
duct as such. (Interruptions). -

SHRI RAOOF VALIULLAH:
casting aspersions  First, he mentioned
about. .. (Interruptions)... Sir, his first
sentence is casting aspersion, (Interrup-
tions),

He is

SHRI A. G. KULKARNL: Sir, even the
expenditure of the Goverpor cannot be dis-
cussed at all How are you permitting a
frivolous matter to be discussed on the
floor of this House? Sir, T really object to
permitting him even to discusg the expen-
diture exceeded by X, Y, Z. T do not take
nimes of the Governors.  Sir. it is totally
illegal. (Interruptions) He is not entitled
to raiss such matters in the House, (In-
terruptions),

Pt
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THE LEADER OF THE HOUSE (SHRT

NARAYAN DATT TIWARI): May I point .

ou; a Constitutional provision. Under the
Constitution, whatever expenditure is in-
curred on the Governor is a charged ex-
penditure, charged on the Consolidated
Fund of Andhra Pradesh and it is passed
by the Legislature of Andhra Pradesh. Any
subject matter which js withip the purview
of the Legislature of  Andhra Pradesh
which has already beep sanctioned by the
Legislature of Andhra Pradesh cannot be
a subject matter of special noticc here.

SHR1 PARVATHANENI UPENDRA: 1
will answer him.  Sir, ceilings on the ex-
penditure by the Governors are fixed by
the Union Government Ceilings are con-
veyed by the Uniop Government. There-
fore, it is relevant here. You have sent
ceilings to all the ‘Goernors of the States
and they are being violated. Therefore, it
is within the power of the Parliament to
question that, You cannot say that. (In-
terruptions)

"~ SHRI RAOOF VALIULLAH: Sir, we

want a specific ruling in this matter.

SHRT MIRZA IRSHAD BAIG (Guja-
rat) . Beforc he starts speaking we want

your ruling,

SHRI PARVATHANENI UPENDRA:
Sir the ceilings have been conveyed by the
Union Government but the Governor of
Andhra Pradesh has been constantly vio-
lating these guidelines sent by the Union
Government, Sic, I will refer to one year’s
actual expenditure. (Inferruptions).

MR. CHAIRMAN: Now I want to tell
you please, I have, permitted.

SHRI PAWAN KUMAR BANSAL
(Punjab) : He is violating the Constitu-
tion on that we want a ruling. '

" MR. CHAIRMAN: That is the ruling.
You know by shouting all this...(Infer-
ruption) . .. and T know why you are
shouting also, Please sit down. The ques-
tion is very simple. T have tried to study
the Constitution all my life, (Interrup-
tion), : .
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SHR; PAWAN KUMAR BANSAL:
What I want to submit is that he is trans-
gressing the permission accorded to him

by you.

MR, CHAIRMAN: My dear young
friend 1 have tried to study the Constitu-
tion for ag long a time as your age, I do
not know whether T have understood, but
I have tried to study it. Now the ques-
tion is 1 have permitted only a limited
statement. The limited statement is....

SHRI A. G. KULKARNI: What js the
scope of that limited statement?
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7EY 7 et & Bferdl F1 9) gE-ng
gt € wa SyFT Uimifae 7 WF &,
T qrse & o T Sy g1z ¥ s
¥ wr i T I Ul TR SIG § At
§ g% AF 0 | & A6 § 5 1%
ATET 4T UANTSIA SHIET AT | HE
sarEr @1 uifqww 419 38 WG qar
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SHRI V. NARAYANASAMY (Pondi-
cherry). It would amount to ...(Inters
ruption),

SHRI THANGABALLU (Tamil Nadu):
By allowing him you are creating a new
precedent in the House, (Interruptions),

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHDAMBARAM): May 1 make a sub-
mission 2 (Interruptions), -

MR, CHAIRMAN: I have permitted
your Ministry. .. (Interruptions)

SHRI P. CHIDAMBARAM: May ¥
make 3 submission? ’

MR. CHATRMAN: Yes. -

SHRY P. CHIDAMBARAM: We res-
pact your ruling, We have no doubt that
you have looked into the provisiong of
the Constitution. Bug I most humbly re-
quest that you will permit me to refer to
some of the provisions of the Constitution.

.
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MR. CHAIRMAN: Yes -7 _
SHRY P, CHIDAMBARAM: We
are not  questioning your ruling. But
we want to place the matter before you.
You will permit me to invite your atten-

in the Legislature, would most humbly
submit. Kindly reconsider this,

Secondly, Sir, I would like to make
another submission. I do not know whe-

tion to just t isions of the Con there Mr. Upeadra has  shown you a
“tion to jus Wgo -provisiong o .C - copy of the stalement o
stitution. Sub-article (5) of Article 202 make. He ¢ he proposes to

. says,
“The following expenditure shal] be
expenditure charged on the Consolidated
Pund of cach State—

(a) the emoluments and allowances
of the Governor and other expendi-
ture relating to his office;”

Then, Sir, would you kindly ‘consider Arti-
cle 203? I make this submission with ut-
most respect te vour ruling, Article
203(1) states. '

‘So much of the estimates as relates
to expendture charged upon the Conso-
lidated Fund of a State shall not be
submitted to the vote of the Legislative
Assembly, ...”» - -~

But there is a safeguard. The safeguard
is

'r

“..but pothing ip this clause shall be
construed as preventing the discussion in
the Legislature of any of those estimates.”
Constitutionally, this is a charged ex-
penditure. There is a safeguard. With

" Tespect, there is a safeguard, The makers
of the Constitution were conscious of
the provisions. They made it a charged
account, They provideq , safeguard too.
The safepuard is the State Legislature,
We would mos; humbly request you, in
the light of this Constitutional provision.
You know the well-known principle that
where a2 law makes a provision for a

. pasticolar matter and provides how it
shall be done it shall be done in that
manner alon: and every other manner of
compliance is excluded, This ‘is , well-
Jknown proposition 1aid down  several
hundreds of vears ago and followed in
our court;. The Constitution is there; the
safeguard is there. You may discusg it

1
!

annot use this opportunity in
the light of Rule 238 clause (5), which
says that onme cannot cast aspersions op
Persong in high authority, We do nhot
know what statement pe is going (o make,
Has he shown yoy a copy Of the statement?
H.ave you satisfied yourself that it falls
within the ambit of the permissioy, you
have granted? Would you kindly recon-
sider it ip the light of the most humbje
submission I am making thy Article 203
1S a bar ty discussing thig here in any
form whatsoever (Intermptions)
*
SHRI N.K.P. SALVE: I wan; 10 ...
(Interruptions)

SHRT PARVATHANENI UPENDER; I
want to answer his objection, (Interrup-
tioisy 1 am the man involved, Let me
reply to his point. He raised a point, I
would reply, (Interruptions)

MR. CHAIRMAN: wil

I.you please sit
down? o

SHRI N. K, P SALVE . we respect-
fully abide by what you have to say in
this matter,

MR, CHAIRMAN: It is The 1nterpre-
tation of Article 203, He has put it. He
wantg t; answer,

SHRI N, K. P. SALVE : My submission
s on that itself, Apart from . anything
else, we abide by why; you decide. Ulti.
mately, if you should hold that he is
entitled to this, we will have nothing to
say. We will quietly listen to it. I would,
very respectfully, submit the various de-
licacies involveq in this, for your conside-
1ation. There is very delicate, very feder-
al polity in the Constitution itself. You
ire more aware of it thap I am myself.
You have taught us the Constitutional
law. I wap; you to consider, where an
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[Shri N, K. P. Salve]

express authority is vested in terms of
the Constitution, in the Legislature, and
in the Legislature alome, to discuss tais
matter, wlhether it is fair for this House
to impinge and infringe the jurisdiction
of the Legislature. This would be, I sub-
miy very respectfully, minimising, or hope-
tessly distegarding the basic safeguards
which are implict and inherent in the
federa] polity. Timeg out of number,
State; have been saying that there has
been onsliugh; on the authority of the
State Legislature and that the Centre is
trying to expand its activities and its ap-
proach more thap that iy permissible by
the Constitution, T beg of you to con-
sider this aspect of the matter, whether
or not, by debating something which the
legislature alone ig entitled to discuss, we
are infringing, going beyonq the limits
set In the Constitution to maintain 2
delicate balance in the - federal polity.
Secondly, i termg of .Rule 238(5) what
is prohibited as a reflection upon the con-
duct of persons. They have raised this is-
sus without reflecting on the conduct of
the person who will have nothing to say,
Implicit in the very question that he is
raising, he will have to bring in the
conduct of the person...

SHRY PARVATHANENI UPENDRA:
How d, you know what I am going to
say?

SHRI N.K. P, SALVE: After all we are
all men of the world, We are not sup-
erhumans. We are not demi-gods, We are
men of this world, We have practised
law. We know how questiong are raised.
Without casting any  aspersion op the
conduct of the personm concerned a ques-
tion of this nature, T woulq submi, very
respectfully, can never, never be raised.
This is an important issue. Once you al-
low it, if you are going to allow this sort
of 4 question ever being raised, there
_'_will be a plethora of questions raised.

Please don’t forget, thero are Governors,
Governors of all types, ang questions of
this nature will keep coming into this
House and we will be inviting all to raise
discussions  which will not be commen-
surate with the high traditions of this
House. 'That Is my respectfy] submission,

NS
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SHRI P, CHIDAMBARAM: There is
a corresponding Article relating to the
President, Kindly see Article 112, It
relates to Chairman and Deputy Chair-
man, Article 112(3) is the corresponding
provision, .

. . a

It reads like this:

"The following expenditure shall be
expenditure charged on the Coasoli-
dated Funq of India-- .
(a) the emoluments and allowances

of the President and other expendi-
ture - relating to his office;

(b) the salaries and allowances of
the Chairman apg the Deputy Chair-
man of the Council of States and
the Speaker and the Deputy Speaker
of the House of the People,

Then, corresponding to Article 203
there iy Article 113, Kindly see Article
113,

“So much of the estimates as relates
to expenditure chargedq upop the Con-
solidated Fund of India shall not be

submitted tg the vote of Parliament..."

—here is the safeguard—

“..but nothing in this clause shall be
construed ag preventing the discussion
in either House of Parliament of any
of those estimates.”

Today we will have to interpret Article
113 and 203 in the same manner. If you
interpret the  Article tha; Parliamaent
would have the right to discuss expendi-
ture relating to the Governor charged on
the Consolidateq Fund of India notwith-
standing the injunction under 203, then
by the same ‘argument, notwithstanding
the injunction under 113 tomorrow the
State legislatures; will claim , right to
discuss charged expenditure incurred opn
the President,

SHRI PARVATHANENI UPENDRA:
I have g point to make. The salarie; and

" allowances of Governors are governed by

the Governorg (Employment, AHowances
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"ang Privileges) Act passed by this Parlia-
ment and last Tevised in 1983, According

to tngy Act the Union Home Ministry
fixes ceilings of expenditure op the Gov-
ernors and communicate; them to the
States and thay is called the Compendinm
of Orders relating t, Salaries, <\l wances
and Privileges of Governors, communi-
cated by the Ministry of Home Affairs,
Government of India, iy November 1970
and this was last reviseqd in 1987. There-
fore, we are perfectly within ouy right to
raise it in this House. The State legisla-
tures are eneitled to pass the budgets of
the Raj Bhavang but only withip the ceil-
inge given by the Government of India,
uvot beyong this Act, The Central Act
prevails there, The Constitution clearly
says, when there is a Centraj Act, the
Central Act prevails, Therefore, we are
perfectly within our right to questiopn if

. any Governor ig going on 3 spending
~ spree for any purpose.
.. SHRI P. CHIDMBARAM: But,

MR, CHAIRMAN: Now you have got
the reply.

SHRI P. CHIDAMBARAM. He
pointed out that there is the...

only

MR. CHAIRMAN: Mr. Chidambaram,
1 thought after this .reply you did not
aeed a ruling.

SHRI P. CHIDAMBARAM: Nobody
has questioned that the Act of Parliament
will not prevail, What we are saying here
ig that 5 discussion op tha; subject hag to
be there...(Interruptions)...

SHRI PARVATHANENI UPENDRA:
I am only bringing to the notice of Parlia-
ment and ty the notice of the Govern-
ment of India how the Governor is exceed-
That is all...(Interrup-
tiens).... e
MR. CHAIRMAN: That is the right
this House has

voted that particulay Act. That is why I

though you would have it in mind. But

- T understand taat at your age therz 1is

over enthusiasm, But T have gone through

[ 23 FEB,
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this and I have gome through hig haran-
gueg also. .. (Interruptions) .. .I have gone
through his harangues also against me..
(Interruptions) . ..

SHR] N.K.P. SALVE: What zbout the
mandate of Rule 238(5)? I want your

ruling on that...(Interruptions)...What -
about ity mandatey :
sfa dat (st www @) @ a9

qfa #giey,. . . (FXEW) . .,

SHR] PARVATHANENI UPENDRA:
You know only Mr. Tapase. I d, not
know why you are getting up...(Inter-
ruptions) . . .

SHRI N. K. P, SALVE: Sir, 1 seek
your ruling,

ot qww ;| ;. waely 9gey,
¥ gET qIANA W9 § 9% 5. ..
SHRI PARVATHANENI

UPENDRA:
Sir, he does not know....(Interruptions)

..8ir, he only knows Mr, Tapase and
he does not know Miss Kumudbep Joshi
.. (Interruptions) . ..
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"You cannot curb where the Constitu-

tion bas provided these rights to  this
House, As g custodian of the right of
this House, I will not permit any cur-
tailment. . (Interruptions) . .

Y WS §@ a4 3N grw FT
EEAE R (3.REW) ... qgER
gITe ¢, We HYEHET A am:a“r
2. .. (21mam)

_ o adqdf 9de At fa g
T G FL TG § | TEAT A
far 2 &%
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AT U yFeqT 4T &,  WINA Fgr fF
=9 fadus F weana saw o fa
HU §EY e § | UG 97 wEem
T I97 I3 G T ML Fais 4% fqaas
& weag ¢ sufad Aga gHET 1T
d 8 agdmg ) afFr gy Few
& =7 238(s), u.rg—ner. T A,

= gamia -
None of you heary me. You prejudge
. and then you go on. The question here
ig very limited. He is not free to discuss
the Governor; that is prohibited,  The

anly thing is that thig ceiling on expen-
ditvre has been fixed by tlns Hou:,e
{InserruptionsQ. .

gfaa, g qfewa &1 zu¥ 9 g
g fF mwe_9g nwltE gan @ 1 Fw
JFF IIAT FY e g, e
T AT FET § 4 0 gIHT Fr a9

FAT 9T | AT E‘TRT oFz g &3
TH AT UFE | ,
This is our Act. i

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI). Are you
creating a precedent that all the expen-
tures tha; the Governor incurs should be
discussed here?.. (Interruptions) . .

SHRI PARVATHANENI UPENDRA:
Then withdraw that Act. Let them spend

[ RATYA SABHA ]
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ag they like. Why prescribe a ceiling?
Dont put any ceilng. Why do you put a
celing?

MR. CHAIRMAN: T will not permit
any discussion on the Governor, The
question at the presen; moment jg very
hmlted angd theee can be two views. This
has become necessary because of the es-
calation of vprices. .. (Interruptions). . .

SHRI CHINTAMANI PANIGRAHI:
They have passed a resolution..(Interup-
tions) . They are discussing it there in
the Assembly. . (Interruptions).. It is a
new precedent.. . (Interruptions)..

MR. CHAIRMAN: This precedent hau
been these and will be there. I am
not creating any new precedent,.,. ..
{Interruptions). 1 am not creating any
new precedent. You wan; to create a
new precedent. . (Interruptions. .

SHRI PAWAN KUMAR BANSAL:
Sir, he is not wanting the Act to be
emended. He ig only talking about the
expenditure which has been incurred.
This cannot be discussed here. He I
not talking about any amendment to the
Act. . (Interruptions) . ..

SHRI PARVATHANENI UPENDRA:
Tt is for you to decide.

MR. CHAIRMAN. gz afsy |
gfer 1IN giv agr @F
L AT A Fgw § f waw

mrqez-: o F49 A 1 AT g LEl
ESE R (= Feni¥)

st 999 FWMT EGH
AR g qew 3fgu .. . (ewwwm)
SHRI M. M. JACOB: We can only
discus; on motion. There is no motion.
(Interritptions) . .

MR. CHAIRMAN: Please hea, me.
1 say that he has every right. All of you
should also draw attention to the iact that
more money is spent than whag hag been
provided. Ang that, too, when the coun-
tion), Will you hear me? Yam not going
tion) Will you har me? I am not going
{0 permit ay aspersions on the person
concerned, Misg; Kumudben Joshi. T am
not permitting him anything to say against

g =Rl FET,

-

+
|
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the person concerned. 1 am only per-
mitting. . (Interryptions). He can bring
to the notice of the House that an ex-
peaditure under a certain head has been
exceeded. (Interruptions). XKindly thear
me. the whole country knows it. No-
body can deny jit. Factg are facts. Now,
if he wants to draw ¢he attention of this
House why not? He can draw the  at-
tention of the House..(Interruptions)

WM AT BT GAd & T8 § | AT g g
f&. . (smga®)  wawm wuT a1
TR A Agi g 1 (31RuIR)

It is not a question about the behaviour
or anything of Kumudben Joshi,  (In-
terruptions).

TR R g & & = £ fewmr

TeT X1 F gz waar @ fowrd Ay
I Tem TG g

*

(Interruptions)

SHRI DIPEN GHOSH (West Bengal):
The Prime Minister is  instigating hls
Members. (Interruptions). The Prime
Ministe; himself is instigating hig Mem-
bers. It is really unfortunate. It is very
serious. The Prime Minister is instigatting
his Members. T is a serious matter.

SHRI v GOPALSAMY  (Tamil
Nadu): The Prime Minister is instigating
his Members. He is behaving like a..
(Interruptions) K

» MR. CHAIRMAN: Please siy down.
" (Interruptions)

FIq AT 1 FIAT TACE FAT 27
A THTT DTS FT TTATH JIZT FLATT
ST gHAT 2 1 § ST F IIYAT FEA.

(zam) A @ w3 et 3
ad e g1 oW Az ELECHN
(s7aaw) & =z oA FEm. ..

(z-aen®) 77 = @ ar, faw gz
¥ arr a faear w7 . (aar)
g @ifay. .. (agrT) o g7
Feeeae g & A & ar Far
g, ¥ #r *r% afawre a8 v
& 9F vvw ¢ faeft wrwr ot & A <
g...(evam®) F uvw Fw o

A
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FTAT AMEAT g, M Fifwdar, oF
L RS AT 1§ 97 9wy @5 ¥
a1 A1 UF e § § oF w95 q97
90, q@ 4T AW G AT 0 F
AT THZ TG A G T @I AT av
¥ ag #gar .. (e am)  fmg
T A am gfad, | (srsam) L

©

T ag e fF S ge ¥ TN @ A
T T ¥ gAm. . .
(Interruptions)

The Minister should behave. He :;hoe )
uld know that when the Chairman is
on his Jegs, he should not interrupts,
(Interruptians) . He has not spoken and
you have saig

THENRIE. .. (3 99) FuT T
g :

)
’

You cannot prejudge the issue.  You
cannot say anything against him, If I
am penalised, I will say the same thing.
Do you mean to say that a Member g
not entitled to say that there is certain
expenditure?  (Interruptions) Yes, he
ig entitled, S, long as T am in the Chair,
this right of the Members of Rajya Sabha
I will try to protect to the last drop of
my blood. (Interruptions)  The House
cannot be bamboozled by any  Minister
from Home or Lay or any other Mi-
supreme. (Interup.
tions) Please hear me now. We are res-
ponsible and answerable so the people of
India. Mr. Chidambaram, mind jt ¢hat
the basis question is that it is the people
of India who have sent you her. You
cannot stop them. I wang to tell you teo
be practical. I am coming to practical
things. If you have done enough harm
to Kunmudben Ji, kindly keep quiet. Now,
have you beepn able to stop all that the
Newspapers have said? All that your have
done today is to give importance to this
thing. Even jf T stop, there will be
an impression in the public mind

that
there wag something to be hidden  tor
which the whole Govemment,.(lntermp-

tions)

SHRI RAOOF VALIULLAH. Do you
wang to malign her?
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MR. CHAIRMAN: I hope not. (In-
terruptions) Here the question is a Vvery
limited one. You have increased its
scope. The question is a very limited
one, (Interruptions) So far ag this ques-
tion is concerned, my clear ruling, without
any jota of doubt, is that reference to
that i; completely comstitutional, legal,
democratic and fundamental. But at
the same time—mind it —I expect the
Opposition to remember which I tell that
any aspersion op the person of the Gover-
nor wil] not be permitted, cannot be per-
mitted under the Constitution, And both
things are vital because, please remember,
the Governor is ap integral part of the
legislative process,

SHRI M. S. GURUPADASWAMY
(Karnataka) : We agree with your ru]mg,
Sir. -

MR. CHAIRMAN: Now what I am tell-
ing is, without your interruptions, you
should have waited for me to see that I
am permitting him to speak...

SHRI PAWAN KUMAR BANSAL: Sir,
you see the very first sentence...(Inter-
ruptions). - -

st gamfy © g ] oF 5
A X TSIT FE TF AN F) QHT L,
I X SRd A w9 Wl SR
JF HrFAFT & §, ;w4 wfrw
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it feerr, 98 T g =r“r A A=
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

(SHRI RAJESH PILOT): Mr, Chairman

Y
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Sir, please see what he has given here, He
saxd reported  violation', (Inferruptions}
He says reported violation. Violation by .
whom? Reported by whom? S

SHRI PARVATHANENI UPENDRA:
My notice does not say that word. That has
been added by the Secretariat, )

SHRI RAYESH PILOT: This is the paper
given to the House,

; st wamfy: @ HOS a9 A6
|

SHRI PARVATHANENI UPENDRA:
Please see my notice, Sir.

MR. CHAIRMAN: Reported violation.
Mind the words,

SHRI PARVATHANENI UPENDRA:
No, Sir. Please see my notice. .

MR. CHAIRMAN: I will read from .
here. (Interruptions) All of you are wast-
ing time and the precious money of this
country. (Interruptions) ’

SHRI RAJESH PILOT: Give us a chance
to explain,_ Sir. (Interruptions).

-
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MR, CHAIRMAN: Will you hear me? It
is simple English: Violation of prescribed
ceiling on expenditure by the Governor of
Andhra Pradesh, (Interruptions)

SHRI RAJESH PILOT: It is wrong, Sir,
It is ‘reported violation’.

MR, CHAIRMAN: Kindly hear me. By
gagging him here, you are harming— 1
am telling it after great consideration—the
Governor and the Prime Minister, both.
(Interruptions) My not permitting will not
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result in any good to her because you can-
not gag the press. The press is free, All
this is coming, If it comes within the pres-
cribed rules of the ... (Interruptions)
Now,Mr. Pilot, T think I have given my
ruling and after due consideration, I hope
you know that the ruling of the Chair s
not questioned, please. (Inferruptions) It is
not permitted. Anything you say now will
not go on record, Now, my ruling is not
questioned.

SHRI N. K. P, SALVE: I am not ques-
tioning vour ruling. 1 accept your muling.

MR. CHAIRMAN: Then you sit down.

SHRI N. K. P. SALVE: Sir, your ruling
is two-fold. One is that there is no bar in
the Constitution to discuss this question
here and the second is that he will not cast
aspersions on the Governor concerned.
This is your ruling. I do not even for a
moment challenge your ruling, But I would
really like to ask you very humbly and res-
pectfully whether or not by making a re-
ference to the Governor of Andhra Pradesh
in reality an gspersion is being cast or not,
not on your ruling. T accept both the rulings,
Sir, there is 3 mention of the Governor in
the Act itself, There is no ruling,

MR. CHAIRMAN: My puling is very
clear. T have permitted him to refer to ‘ex-
ceeding the limits’ but I have not permit-
ted him to talk anything other than that.
And 1 have told them that in the very be-
ginning. (Interruptions). After my ruling
Mr. Chidambaram, nothing else, I have
not permitted.

SHRI N. K, P. SALVE: He will talk
without any reference to any particular Go_
vernor, I take it that he will talk without
reference to any particular Govemor’ that
he will be raising the issue without refe-
reice to any particular Governor, (Inter-
ruptions) .
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SHRI PARVATHANENI UPENDRA:
I wil] abide by it. I am a very disciplined
Member. (Interruptions).

MR. CHAIRMAN: You
him like this.

SHRI PARVATHANENI UPENDRA:
Sir, I will abide by your ruling, I will con-
fine my remarks to the expenditure on the
Raj Bhawan and in consonance with your
ruling. . . (Interruptions) .

MR, CHAIRMAN: No discussion on the
Chair’s ruling,

cannot gag

SHRI PARVATHANENI UPENDRA:
Sir, though my notice contained much else,
I abide by your ruling and I will confine
my remarks on the expenditure issue alone.
Sir' the reason for my raising this issue
is. .. (Interruptions) .

SHRI M, S. GURUPADASWAMY: Sir,
they are gagging you. They are gagging
the Chair,

MR. CHAIRMAN: You cannot gag him.
I have got your message, All that you say
will not go on record and I will ask him: to
put it and that will go on record. (Interrup-
tions). T refuse to be bamboozled by them,
I also refuse to be bamboozled by you.
1 have given my ruling.. Please let him
speak, [ have given my rulng, Please let
him speak. My ruling cannot be questinoed
... (Interruptions) Mr, Chidambaram,
please.

SHRI P, CHIDAMBARAM: Why do
you say bamboozling?

MR, CHAIRMAN: Nothing of what they
say will go on record including what is
said by the Ministérs, because they gpeak
without my permission., The matter ends.
For what you are doing Mr. Chidambaram_
if some Member had done it, I would have
named him, There is 5 limit to everything.
T refuse to be taught as to what is in the
interest of the Govermor or even your
leader, Perhaps, I know that also.

SHRI P. CHIDAMBARAM: I am only
asking for your permission.

SHRI PARVATHANENT UPENDRA:
Sir, the reason..(Interruptions), 1 am very
sorry they are not allowing me to speak.

+ . - .
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SHRI M. S. GURUPADASWAMY: They

are intimidating the Chair. They are chal-

lenging your ruling, (Interruptions).

SHRI PARVATHANENI UPENDRA:
It is very unforunate, It has never happen-
ed in the history of Rajya Sabha, And it
is happening in the presence of the Prime
Minister, It is very unfortunate,

SOME HON MEMBERS: Shame  Sha-
me. . . (Interruptions)

SHRI N, E. BALARAM (Kerala): In the
presence of the Prime Minister it is hap-
- pening. ., (Interruptions) .

MR. CHAIRMAN: No I am not ad-
jouring, My advice to Mr. Chidarbaram and
Mr Pilot is, you don’t have to do anything
more; you decide in your party and if you

decide that I should go out, T will go out -

I don’t have to learn these things now, I
have never learnt it in my life and I do
not want to learn it in my old days. [ am
willing to work. But with folded hands,
" may 1 say, if the Congress Party, the ruling
party decides that I am not fit ito occupy
the Chair, T will go out, You can go and
discuss it with your leader and make up
your mind. It is very simple. (Interrup-
tions) . Please hear me. The matter is very
simple, There is no difficulty. You enjoy
majority in the Rajya Sabha gnd in the Lok
Sabha. There is absolutely no difficulty.
Naturally  you are the better judges of what
is in the interest of the country, You are
the better judges about what is in the in-
terest of your leader. I agree that you are
the better judges, and 1 have no insistence
on my continving in this office. .. (Inter-
ruptions) .

SEVERAL HON. MEMBERS: No, no.

1.00 p.M,

SHRI PARVATHANENI UPENDRA:
No, Sir. We will not allow you to go.
(Interruptions) We will not allow the
House to go on. Sir, for your honour
we will dle, (Interruptions) I am with-
drawing the special Mention. (Interrup-
tions) .

SH].{I DIPEN GHOSH: Sir, on behalf of
the entire Opposition, I say that we are
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withdrawing the Special Mention (Interrup
rions) If they cannot protect your honour,
we will protect your honour.

(Interruptions)

MR. CHATRMAN: We will now adjourg
for junch and meet again at 2 p.m,

The House then adjourned for
lunch at four minutes past one of
the clock.

——

The House reassembled after lumch  at
two minutes past two of the clock ‘the
Deputy Chairman in the Chair,

THE DEPUTY CHAIRMAN: Mr.
Suresh Kalmadi, special mention,

SHRI SURESH KALMADI (Maharash-
tra): Madam, my special mention relafes
to the Pakistan troops build-up ia Siachen
area. o ‘

SHRI PARVATHANENI UPENDRA:
On. a point of order.

THE DBPUTY CHAIRMAN: On specia]
mention there is no point of order,

SHRI PARVATHANENI UPENDRA:

- Before the House was adjourned I announ-

ceq that in view of the position prevailing
them and as g mark of respect to the Chair-
man, I was not pressing my special mention,
I do pot know whether that has gone on
record, That iy why T was expecling you
to call me so that.. '

THE DEPUTY CHAIRMAN: You said
it I know that. T was also present in the
House when you said that you are with-
drawing it. .

SHRI PARVATHANENI VUPENDRA:
Is it recorded? '

THE DEPUTY CHAIRMAN: If it not
there, it will come, Yes, Mr, Kalmadi,

oz fE gwdd (wew
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THE DEPUTY CHAIRMAN: 1 request
you to please sit down, Let there be quiet-
ness and peace in the House. Yes, Mr.
. Suresh Kalmadi you please continue,
-+ A T G BT T B, W IAAT e &
S G W E P g e ool
W R

SHRI V. GOPALSAMY: How did the
Prime Minister behave? He instigated
the whole drama.

THE DFEPUTY CHAIRMAN: Mr.
Gopalsamy, you please sit down,

SHRI V. GOPALSAMY: Never before
it hag happened like that.*

THE DEPUTY CHAIRMAN: It will not
g0 on record,

SHRI PARVATHANENI UPENDRA:
It is really a sad day ip the history of the
Parliamen; and everyone of us must hang
our head in shame. That is why 1 have
withdrawn it. (Interruptions). '

THE DEPUTY CHAIRMAN: You
please sit down. I am on my legs. Yes,
My. Suresh Kalmadi to continue.

SHRI RAJESH PILOT: Madam,Z we
did not have any intention to disrespect
the Chair. We were only arguing our
point, We have very high respect for the
Chair. No disrespect was meant,

SHR1 ATAL BIHARI VAJPAYEE: Let
it come from the Prime Minister.

SHRI DIPEN GHOSH: Madam Deputy
Chairman.. . (Interruptions) Please let me
make my submission

THE DEPUTY CHAIRMAN: Let
go ahead with the business.
going to debate this point?

me
ATe you

SHRI DIPEN GHOSH: No, no, I am
not going to make , debate on this. I
want to make a submission op hehalf of
the Opposition parties and groups.

THE DEPUTY CHAIRMAN: let there
be no debate on this.

*Not recorded, . L
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SHR] DIPEN GHOSH: Why dont you
hear me?

THE DEPUTY CHAIRMAN: I know
there is no point,

SHRI DIPEN GHOSH: But pleass hear
me,

THE DEPUTY CHAIRMAN: ‘There is
no point of discussion ovep this, Is there
anything at all before the House about

this? T dy not want any disturbance in
the House,

SHRI DIPEN GHOSH: Madam, I am
not going to create any disturbance. I am
only going to make a suggestion, As Mr,
Rajesh Pilot has made a statement that
there was o move on his part, there was
no idea on his part, no intention on his
part to disrespect thy Chair, and he was
raising this question, o I wanted that
since an unprecedented situation was crea-
ted that for the first time in the history
of Indian Parliament. . - Unterruptions)

THE DEPUTY CHAIRMAN: No, Mr.
Dipen, Ghosh,

SHRI DIPEN GHOSH: What is this?
Let me finish my sentence, ’

THE DEPUTY CHAIRMAN:
there is nothing before the House,

SHRI DIPEN GHOSH: Whether you
like it or not, for the first time it has
happened that a Presiding Officer has
stated that he would resign, It pever hap-
pened in the history of Indian Parliament,
Whether you like it or not, the Chairman
had stated that he would resign.  (Inter-
ruptions) . .

No,

THE DEPUTY CHAIRMAN: Order
please. Please sit down, ¥. am request-
ing you to sit down. Please T am re-
questing all of you. The Chairman has
told me to oo ahead with the business, He
has said that he would come at 4 o’clock
and that I should start with the normal
business, He is coming at 4 o'clock for
the Business Advisory Committee mesting.
You cap say whatever vou want to say
at that time.

SHRI DIPEN GHOSH: The

‘ Leader
should express regret. g
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SHRI V. GOPALSAMY: On bchalf of
the ruling party for questioning the ruling
of the Chair,

Please
Silence,

THE DEPUTY CHAIRMAN:
~don’t create any disturbance.
please,

SHRI M. M. JACOB: Madam we ate
anyway meeting at 4 o’clock for the Busi-
ness Advisory Committee meeting,  Let

the House proceedings be allowed to be

continued without interruption,

THE DEPUTY CHAIRMAN: If you
to say anything...Listen at the
Business Advisory Committee meeting, the
Chairman g also coming. And the Cha-
jrman has told me that at 2 o'clock, I
should go ahead with the normal business.
At 4 oclock, he is coming

SHRI V. GOPALSAMY: ** »

THE DEPUTY CHAIRMAN: This will
- 1mot go op record, Shri Suresh Kalmadi.

PO ——— -
-~ R

Build-up of Pakistani troops is Siachin
Area

SHRI SURESH KALMADI: (Mahara-
shtra); Madam, I want to bring to the
attention of the House the serious build-
up of Pakistani troops 1in the Siachin
area, They are reinforcing their military
strength ip that strategic area and going
in for tactical helicopters, They have just
placed an order on the American Bocing
firm for heavy - assault helicopters which
have high altitude performance capability
and can carry upto 18 troops. This. is
indeed a very serious development. Upto
now, they only had helicopters which could
carry two op three troops and to heights
upto 10,000 feet, The latest CH-47E
helicpters are one of the most moderp int
the world and this is the technology which
Pakistan is going in for. As you are
also aware, Pakistan ig creating a new
Division tp fight in high altitude areas.
They are also creating , new Division of
armed commanndos and have stated re-
cruiting local inhabitants around there, As
per news reports, they are planning an

**Not recorded,
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assault on our locations through Sia La,

Bilafond La and the Gyong passes. They

are planning to do it simultaneouvsly, I

would like to know how the Governmen:

reacts to this situation and what steps the
Government of India and the Ministry

of Defence are going to take to meet -
this aggressive posture of the Pakistani

armed forces and the Pakistan Govern-

ment,

SHRI
(Jammu and Kashmir): Madam T asso-

GHULAM RASOOL MATTO

ciate myself with the sentiment; express- -

ed by my friend, because the Pakistani
build-up hag a direct relationship to the
security of India,

4

SHRI DHARAM CHANDER PRA-
SHANT (Jammu and Kashmir): Madam,
1 alsp support the views of Mr, Kalmadi.
Thig area is part and parcel of the Jammu
and Kashmir State and it is held illegal-
ly and unconstitutionally, They have no
right to occupy this area.

Declaration of Tripura State as disturhed

area on the eve of Elections

SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman, I would like
to draw the attention of this House and
the Government through you, to certain
ominous developmentg that took place and
have been taking place in Tripura because
of certain acts committed there by the
Centra] Government,

Madam, you are aware that on 2nd of
February the Tripura State had gone for
election to its Legislative Assembly. Just
on the eve of that election, only hours
after the Prime Minister, Mr. Rajiv Gan-
dhi reached Delhi following his hurricane
tour in Tripura, op January 29 ths Sfate
wag suddenly declared a disturbed area
and the army asked to take over, Follow-
ing that declaration by the Central Gov-
ernment, 8,000 armed jawans and 22,000
other - armed personnel fanmed out all
over tha; tiny State. This was purpose-
fully done by the Central Government
with the ostensible intentio, of interfer-
ing with and vitiating the normal electoral
process



